[6 August, 2003] RAJYA SABHA

THE DEPUTY CHAIRMAN : | have to take up another business now.
Please, take your seats...(interruptions)...Please, sit down. The Central
Vigilance Commission Bill, 2002, ... (Interruptions)...

SHRI NILOTPAL BASU : Madam, we request you to protect the
Members. None of the questions have been answered by the hon. Minister...
(Interruptions)...

SHRI KAPIL SIBAL : This is not fair. We are walking out.
[At this stage, some hon. Members left the Chamber.]

THE DEPUTY CHAIRMAN : Please, sit down. Please, take your
seats...(Interruptions)...See, generally the...(Interruptions)...take your seat,
please. Mr. Nilotpal Basu, will you please, pay attention? One hour is
generally given for discussion on a Calling Attention Motion. Considering the
importance of the matter, the hon. Chairman allowed two hours for
discussion. Considering your concern, it was extended to four hours. Now, no
more time can be allowed. | have to do some business, which you promised
that you would finish. Now, let us take up the Central Vigilance Commission
Bill, 2003. Shri Harin Pathak...(Interruptbns)...

SHRI PREM CHAND GUPTA : If we seek some clarification on the
hon. Minister's speech, we should be allowed to put the questions.
..(Interruptions)...
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GOVERNMENT BILL
The Central Vigilance Commission Bill, 2003

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
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PUBLIC GRIEVANCES AND PENSIONS (SHRI HARIN PATHAK) : Madam
Deputy Chairperson, | move :

"That the Bill to provide for the constitution of a Central Vigilance
Commission to inquire or cause inquiries to be conducted into
offences alleged to have been committed under the Prevention of
Corruption Act, 1988 by certain categories of public servants of the
Central Government, corporations established by or under any
Central Act, Government companies, societies and local authorities
owned or controlled by the Central Government and for matters
connected therewith or incidental thereto, as passed by Lok Sabha,
be taken into consideration.”

Madam, | would just briefly tell the House about the Central
Vigilance Commission Bill, 2003.

THE DEPUTY CHAIRMAN : | can go ahead now.

SHRI HARIN PATHAK : Yes, Madam. The Central Vigilance
Commission Bill, 1998, was introduced in the Lok Sabha on 7" December,
1998. Thereafter, this Bill was referred to the Department-related
Parliamentary Standing Committee on Home Affairs, under, the Chairmanship
of Shri Pranab Mukherjee, for examination and report. The Standing
Committee presented its report to the Parliament on 25" February, 1999. The
Government examined the various recommendations/ observations made by
the Standing Committee on this Bill, and accepted most of the
recommendations made by the Committee. The Lok Sabha considered this
Bill and passed the Central Vigilance Commission Bill, 1999 on 15 March,
1999 (with the change of year and enacting formula, the Bill became the
Central Vigilance Commission Bill, 1999). However, before this Bill could be
taken up for consideration in the Rajya Sabha, the 12" Lok Sabha was
dissolved on 26" April, 1999, and consequently, this Bill also lapsed.

Madam, the Central Vigilance Commission Bill was again introduced
in the Lok Sabha on 20" December, 1999. This Bill was basically on the lines
of the earlier Central Vigilance Commission Bill, 1999, which had lapsed. The
Central Vigilance Commission Bill,- 1999, was referred to the Joint
Parliamentary Committee of both the Houses of Parliament, under the
Chairmanship of Shri Sharad Pawar, for examination and report.-The Joint
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Parliamentary Committee consisted of 20 members from the Lok Sabha and
10 members from the Rajya Sabha, which represented the entire political
spectrum, and had luminous experts from various fields such as judiciary, civil
services, armed forces, journalism and so on. The Joint Parliamentary
Committee had obtained public opinion from an assorted array of sources and
personally heard the experts from various fields. The Bill, as reported by the
Joint Parliamentary Committee, therefore, embodies the distilled acumen of
not only the Members of the Committee, but also embraces the perspective,
opinion and suggestions of those sources who provided inputs to it.

The Bill seeks to confer statutory status on the Central Vigilance
Commission, which is now functioning as a non-statutory advisory body, on
the basis of Government Resolutions of 4™ April 1999, as amended further on
13" August, 2002.

The Commission is envisaged to be a multi-member body, consisting
of a Central Vigilance Commissioner as Chairperson, and not more than two
Vigilance Commissioners as Members, to be appointed by the President by
warrant under his hand and seal, after recommendations for their appointment
are made by a committee consisting of the hon. Prime Minister as the
Chairperson, the Minister of Home Affairs and the Leader of the Opposition in
the House of People as Members. The Commission will exercise
superintendence over vigilance administration. But, this power is restricted in
a manner that the superintendence is not inconsistent with the directions
issued by the Central Government, mainly, because it is the Central
Government, which is accountable to the Parliament. The area of preventive
vigilance includes Government rules and procedures that are internal to the’
administration in the Government and where the Central Government should
continue to exercise its Executive control.

Madam, in the meantime, the work relating to the Central Bureau of
Investigation has been transferred to the Cabinet Secretariat from the
Department of Personnel and Training. Secondly, the appointments at the
level of Superintendent of Police and above are proposed to be brought within
the purview of the CBI Selection Committee in the light of the directions of the
Supreme Court in Vineet Narain's case. Accordingly, two official amendments
in regard to Clause 26 of the Central Vigilance Commission Bill, 2003, as
passed by the Lok Sabha, are also proposed to be moved.
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Madam, Chairperson, | now request the hon. Members of this august
House to consider the Central Vigilance Commission Bill, 2003, as passed by
the Lok Sabha on 26" February, 2003 and pass it unanimously. Thank you.

The question was proposed.

THE DEPUTY CHAIRMAN: Now, | have to tell the hon. Members
that the Business Advisory Committee took a decision to give four hours for
this important legislation. Now, it is 5:15 ...(Interruptions)...No, because the
House promised that they are going to do it today. Even if | have to sit till 12'0
clock in the night, I am going to sit here, and, so will you. Those Members who
have promised, now, have left. It is a sad reflection on the part of the
Members; they make a commitment, give an assurance to the House, but,
they walk-out.

SHRI PRANAB MUKHERJEE (West Bengal) : No, Madam, walk-out
is not on this Bill. Walkout is on a different issue, and, they will surely come
and join us.

THE DEPUTY CHAIRMAN: But they are not here yet.
SHRI PRANAB MUKHERJEE: They will be coming.

THE DEPUTY CHAIRMAN: | am sorry, Pranabiji, you are the senior-
most Member in this House. You know the rules and regulations. It was a
commitment that we will finish the Legislative Business. | am sitting here, and,
| want that it should be done; but there are not many Members. Only two
Members, who are the speakers on this Bill, are here. ...(Interruptions)... You
are there, because you are the Party leader, but the rest of the Members are
not here. | think, only the speakers are here. ...(interruptions)... Yes, | know
you are there because you are a speaker. You are not a listener. The other
point, which | am going to say, is that under the head 'Others', there are 52
minutes, and, | have nine names over here. It is impossible for anybody to let
nine people speak for three minutes each on this Bill. The best thing would be
that amongst yourselves, you decide who is going to be the speaker so that
there is a reasonable time available for any Member to speak. Whether you
want reasonably 10 minutes, you decide as to who will withdraw, and, if you
want 15 minutes,
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then how many will withdraw. For the parties, | have the time. But in case of
Others' group, everybody is free to give his name; but | cannot call everybody.
Then, | will have to say, 'it's three minutes, you sit down'. So, that is the
problem. | do not want to come to this stage where | have to ring the bell for
the senior Members. This is one point. We have to finish the Bill. So, | will ask
Mr. Ashwani Kumar to make his speech.

SHRI ASHWANI KUMAR (Punjab): Madam, thank you very much for
giving me the opportunity to speak, on behalf of my Party, on the Central
Vigilance Bill, 2003 which we consider a Bill of immense importance to the
functioning of our democracy and the functioning of our polity. In a sense,
Madam, Deputy Chairperson, what we debate today are the cherished value
of governance, cherished values of probity and integrity in public life.

[THE VICE CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the Chair]

Also, in a way, it is a Bill intended to restore to health a structure of
governance that has over the years lost credibility on account of pervasive
corruption in the higher echelons of bureaucracy. To that extent, there can be
no quarrel with the objectives and the purposes of the Bill. It is a Bill that is
about reinstating values in the politics and the democratic structure of our
country. It is, in a wider sense, in a wider philosophical sense, about the
taming of power to the rigour of law and to the rigour of public morality. We
know the context of the Bill; we know the genesis of the Bill. The Bill owes its
genesis to the directions of the Supreme Court in 1997 in the Vineet Narayan
case. It was a celebrated case, and also, in a way, a much-talked of case,
because despite the lofty ideals, despite the unexceptionable end purposes,
we did see abuse of power by higher officers of the CBI. And, in order to set
right the malady, in order to ensure that there was not a repetition of the
situation, where powers were abused and misused, the Supreme Court, in its
wisdom, gave certain directions.- | am glad, Mr. Minister, that you have
chosen, your Government has chosen to bring forward this Bill. | have certain
issues with respect to the broad suppositions of the Bill and also with respect
to certain specific provisions which, in my respectful submission, do not carry
forward or help in achieving the guidelines or the directives given by the
Supreme Court. But, before | come to the specifics, | need to re-state why
corruption in bureaucracy, corruption in public life needs to be tackled above
partisan considerations. While preparing for this debate, | was
confronted with
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certain figures, which | would like to share with this House. The direct impact of
corruption on our economy, Mr. Chairman, Sir, is immense. | have been
informed that if the corruption in India were to decrease by 15 per cent, we
would see an overall increase of 2.9 per cent in our GDP, meaning thereby,
that we would be adding Rs. 63,000 crores to our GDP. We are further told on
the authority of Mr. Vittal himself, with whom | have some quarrel on certain
issues, but, | think, here he is right, he informs us and, | think, we must believe
him, that 31 per cent of our food grains meant for public distribution is lost on
account of corruption at various levels in the bureaucracy; 36 per cent of sugar
meant for distribution amongst the poorest of the poor is lost on account of
corruption and, as we were reminded by late Shri Rajiv Gandhi, that out of
each rupee meant for bringing succour to the poorest of the poor, 45 paise is
lost to corruption at various levels. Sir, it is in this background that we are
debating the validity of the need to- bring on the statute a Central Vigilance
Commission, having a statutory status, having necessary and requisite powers
to oversee the CBI in its functioning and to ensure that the functioning of the
CBl fulfils the objectives for which it was meant.

Sir, we are also informed, unfortunately for us, that in the ratings
given to India by an NGO in Berlin, we are at 73 in a list of 100, meaning
thereby, that our track record or the perception about our country on the
corruption radar is at No. 73 which is a poor record for a country, whose
Father of the Nation was Mahatma Gandhi and whose entire life was devoted
to probity and integrity in public life. Sir, without going into the merit of this
gradation, the fact remains that in popular perception the level of corruption
amongst the bureaucracy in this country is high. Sir, whether the perception is
right or wrong, people may have different views. But | can only cite Joseph
Brodseky and | fully agree with him. He said, "it is perception that promotes
reality to meaning." And, Sir, the perception today is, that India suffers and
reels under unacceptable levels of corruption. And, that, Sir, is the genesis
why we as Parliamentarians are today debating the need for a statutory
Vigilance Commission that would oversee the functions of the CBI. which
despite functional autonomy has in certain cases not acquitted itself well. On
an overall basis, if we were to see the track record of convictions ensured by
the CBI, we do not have much to cheer about. Sir, in this context, | recall the
observations of the Surpeme Court which said that power in a democracy is a
trust in the hands of the peoples' representative. The Supreme Court
further cautioned, Any
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deviation from the path of rectitude by anyone of those who are charged with
public authority, who are charged with public functions amounts to a breach of
trust and must be severely dealt with, instead of aberrations being pushed
under the carpet. Sir, it is to achieve these twin purposes of ensuring probity
in public life and to ensure that prosecutions, once launched, are carried to
their logical conclusion that this Bill has been brought forth by the
Government. Sir, | know the Government has read the Vmeet Narayan
judgement in its entirety and minutely but when | would come to specific
discussions of the specific provisions, | would crave leave of the hon.
Chairman to point out certain deficiencies, which in my judgement would
render the entire exercise obsolete, redundant and ineffectual. But, Sir, before
| take you to the provisions, | have a larger philosophical question. | have
always been weary of entrusting too much power to anyone and Lord Action
was not wrong when he said, "Power corrupts and absolute power corrupts
absolutely." Sir, we have to achieve the twin objectives of ensuring that the
guilty do not go unpunished, but also ensure, at the same time, that the
innocent are not hauled over the coals for no fault of theirs. Sir, a Chief
Vigilance Commissioner, a Central Vigilance Commissioner is after all only a
human being; he is susceptible to as much human frailty as a CBI Director.
Because if you were to go to the Bill, who is he that we are going to pick up
for appointment as a Central Vigilance Commissioner. The only requirement
is, he must have held an appointment of a civil nature under the Government.
That is not lifting the status too high. We have seen the mightiest of the
mighty, the most exalted offices being prostituted. We have seen the high and
mighty in the land buckle under pressure when it came to the crunch. We
have seen certain ways of pressuring people, charged with the duty to bring to
book those who are their political masters. If the CBI director who has been so
far ensured, at least, on paper, a functional autonomy of a kind, has not been
able to achieve very much. | ask myself the question; whether merely by
giving statutory status to the Vigilance Commission we would thereby ensure
total transparency, total objectivity, total fairness in the discharge of the
functions. | dare say, Sir, there is no logical sequel. In the ultimate analysis, |
am reminded of Guru Rabindranath Tagore. He said, "I admit of no
institution's inviolability or infallibility without the people of integrity who would
man those institutions.” In the ultimate analysis, it is the person or the persons
you would pick up who would ensure the efficacy of this legislation. | want to
go on record to say that if we mean business, if we mean to ensure probity in
public life, if we mean to achieve the end-result of
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booking those guilty of corruption at the higher echelons of bureaucracy, we
need to find four such people including the Director, who would not be
susceptible to pressure, and in that context, | support the dissenting note of
Mr. Kuldip Nayyar who said, In the ultimate analysis, it is men of integrity, not
men of small integrity or men of little courage, who we need to man this
position. But that is sought to be ensured by a very high-powered Committee,
Mr. Vice-Chairman, Sir, which would select the Central Vigilance
Commissioner. Sir, the power to do so has rightly been entrusted to the Prime
Minister, the Home Minister and the Leader of the Opposition. But, Mr.
Minister, | want to draw your attention to a particular provision in the
appointment, and that provision talks of appointment to be made after
obtaining the views of these three high dignitaries. This is given in Section
4(1) of the Bill, and this, in my respectful submission, is a very important
Section. It says:

"The Central Vigilance Commissioner and the Vigilance
Commissioners shall be appointed by the President by warrant under
his hand and seal:

Provided that every appointment under this sub-section shall be
made after obtaining the recommendation of a Committee consisting
of the Prime Minister, the Minister of Home Affairs and the Leader of
the Opposition."

So, what is it that you are saying? You are saying that you shall make the
appointment after obtaining the recommendation, but you are not saying that
you shall make the appointment pursuant to the recommendation. It is not a
distinction without a difference. It will be a real distinction if the idea is to make
these appointments by consensus, and that is the reason why you are
involving the Leader of the Opposition. We do not want you to go through the
ritual of consultation,” and, then, by ignoring a particular recommendation-it
could be of the Home Minister; it could be of the Leader of the Opposition-you
appoint the person concerned. Therefore, in my respectful submission, the
words should be that the appointment shall be made pursuant to the
recommendation which, in the very nature of the provision, should be an
appointment by consensus.

Sir, there are various other issues towards which | would like to invite
the Minister's attention. If you were to see, sub-clause (2) of Section
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4, we are told, "No appointment of a Central Vigilance Commissioner or a
Vigilance Commissioner shall be invalid merely by reason of any vacancy in
the Committee." In the very nature of things, there cannot be a vacancy
because the Leader of the Opposition has been defined to include a leader
even of the single largest party. So, there will always be a Leader of the
Opposition. There will always be a Prime Minister. In case there is no Home
Minister, the Prime Minister would be the Minister in charge of Home Affairs.
So, in real functioning of governance, there will never be a vacancy in the
three. So, this is a redundant clause. It is not requited. It means nothing. Now,
| have a real problem; not only a real problem with draughtsmanship but also
a real problem of substance. If you were to go to sub-clause (1) of Section 5,
you say that the Central Vigilance Commissioner upon retirement or on
ceasing to hold office shall not be eligible for reappointment in the
Commission. No, Sir, not only in the Commission but also in any office under
the Government. The problem comes later. It creates an unnecessary
ambiguity because you have clarified it in sub-clause (6) that you will not hold
office under any Government; you must say in sub-clause (1) itself. Otherwise,
some lawyers like our distinguished friends may argue an incongruity between
sub-clause 5(1) and sub-clause 5(6). And, therefore, it will be open to
challenge in courts. Please, in order to plug this ambiguity, include it in sub-
clause (1) of clause 5 also that he shall not hold any office, not only in the
Commission, but also under the Government.

Sir, | have a real problem when | come to clause 6(1). We are
creating statutory institutions. | presume, for the moment, that these are
exalted people, people with integrity, who, at the point of their appointment,
have no blemish in their service record. But it happens, not infrequently, that
even when very eminent people are elevated to high offices, there are some
instances, and hopefully only sometimes, that they are guilty of certain actions
and acts of omission and commission which are not becoming of their office.
In that case, there is a rather rare process of removal from service, that is, the
President may make a reference to the Supreme Court, the Supreme Court
shall inquire, the Supreme Court shall then report to the President and the
President shall then decide whether the holder of this high office, the Central
Vigilance Commission, shall be removed from service or not. Now, this is a
limited inquiry. From the very nature of it, it is an inquiry at the highest level of
Government. Therefore, you will not go into the nitty-gritty. But, what will you
inquire, Mr. Minister? You will inquire into
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proved misbehaviour. But where is 'misbehaviour' defined in the Bill? What
would constitute 'misbehaviour'? You will, therefore, have to define
'misbehaviour'. Please take note of this." You are charging the Supreme
| fo inquire arid you are expecting the President of India to take a view
on misbehaviour and incapacity without clearly defining in this Bill what
would constitute misbehaviour. Yes, we all know, on a general basis, what
misbehaviour be. But when you are seeking the removal of a
Presidential appointee, in this case a statutory appointee, an exalted
functionary of the Government,, you should not leave such issues
ambiguous. Misbehaviour and incapacity, though we know in law what
these mean, must be defined beyond the scope of any confusion.

My more serious objections are with respect to Chapter Ill. | call
your attention Mr. Vice-Chairman, Sir, to them. These are very serious
objections and, through you, Sir, | would like to invite the serious attention
of the hon. Minister to them because we support the measure. We support
it in principle. We want it to be effective. It is in that sense and spirit that |
am here to find fault with the way in which the Bill was drafted. | am
reminded of what Lord Halifax had said once. He said, "Parliamentary
debates, the objections in Parliament, are of great assistance to a wise
Government". So, please be a wise Government and listen to what we
have to say.

Now, you are talking about the soul of this Bill, Chapter Ill, that is,
Functions and Powers of the Central Vigilance Commission. Now, what
areThese powers? These are powers of superintendence, the power to give
directions. The power of superintendence and to give directions, in judicial
parlance, have a specific connotation. The power of superintendence is the
power of widest amplitude. It is the power to correct and remedy a
conscious or unconscious act of omission or commission. Is it in that sense
you have used the word 'superintendence'? | think it is in that sense that you
have used the word 'superintendence'. Since you nod and since you agree
that it is in that sense confers overarching power to correc omissions and
errors in the discharge of functions by the CBI, you have to come down to the
next clause. You are, in fact, diluting in the very next clause this power of
giving directions and superintendence. You are, in fact, bringing forward
for consideration before this House a statutory instrumentality of the CVC
which is, in fact, toothless to do what it is charged to do. Now please see
why | say so. You say in proviso to
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clause 8 (1), "Provided that while exercising the powers of superintendence
under clause (a) or giving directions under this clause, the Commission shall
not exercise powers in such a manner so as to require the Delhi Special
Police Establishment to investigate or dispose of any case in a particular
manner". So, what are you going to direct? Yes, | understand and | know that
you do not want the Central Vigilance Commission to interfere in the actual
operational discharge of its duties. But what other directions are you going to
give? For example, if the CBI delays prosecution for two years, will you or
will.you not direct it to do it expeditiously? That would be a direction on the
manner it is performing its function. Please correct the wording of this Bill.
This Bill will become a fetter on your own powers. This Bill will frustrate the
underlying purpose of the Act which you are seeking this Parliament to
endorse. Please see again in clause 8 (1) (e). You are saying you will have
the power to review the progress of investigation. When you review the
progress of investigation, you are, in fact, actually asking the CBI to report to
CVC the manner in which it is prosecuting the case, the time it has taken to
do it and the evidence it is marshalling. All this is actually a direction. All this is
actually with respect to the manner of investigation. Therefore, the proviso
conflicts with sub-clause (e). Then please see the proviso 8 (1) (h). This is a
very crucial part of the Bill. Mr. Minister, there is no point in standing on
prestige. We are pointing out anomalies and deficiencies not to defeat the Bill,
but to make it more effective. Please take our suggestions in the spirit in which
these are given. Before the proviso, you talk of exercising the power of
superintendence. You say, "The CVC will exercise superintendence over the
vigilance administration of the various Ministries of the Central Government or
corporations established by or under any Central Act, Government
companies, societies and local authorities owned or controlled by that
Government." You are, therefore, creating a super cop who would, by virtue of
its exalted status, be able to rein in or correct or cure the malady in case there
is some shortcoming in the investigation. Am I right? You know it and you will
say that that is the underlying intent. Please see the very next proviso. The
very next proviso says, "Provided that nothing contained in this clause shall
be deemed to authorise the Commission to exercise superintendence over the
Vigilance administration in a manner not consistent with the directions relating
to vigilance matters issued by the Government and to confer power upon the
Commission to issue directions relating to any policy matters." What is the
function you are giving to the Central Vigilance Commission? On the
one hand, you cannot give
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directions to the CBI contrary to the Delhi Police Establishment Act and when
it comes to exercising control over the Internal Vigilance Department of the
corporations, you say don't do it contrary to their own internal policy directions
or the directions given by the administrative Ministry which is the Government.
What are you creating? You are creating a Central Vigilance Commission; you
are creating a toothless tiger. You are, in fact, by putting statutory fetters,
defeating the very purpose of this statute. Please bear with us. | am saying so
consciously and deliberately.. Therefore, Mr. Minister, my real grievance is,
while the aims are lofty, the ideals are unexceptional and cannot be found
fault with, you, in your anxiety to pilot the Bill in some kind of a haste, have
ignored the obvious anomalies which would stare anyone trained in the
discipline of law. And | know that this statute is going to see more of court than
many of our statues have, because when you are going to haul up people
under the Prevention of Corruption Act. reputations are at stake, careers are
at stake, a lot is at stake, political futures are at stake and so on. Therefore,
every single anomaly would be used to defeat the Bill in courts of law and the
courts will then say, "Hands up! This is not our fault; this is the fault of a faulty
drafting of the statute". (Time-bell) Sir, | have enough time, because we are
two speakers from our Party. | will take five minutes more.

SuTege (3t T WHR BIRIB): MU A & SR W UH AR GER
RISCE]

SHRI ASHWANI KUMAR: Yes, Sir, | know. | will only add that when
40 years, after the Santhanam Committee in 1964 cautioned and warned us
that the tendency to subvert integrity in public services should be isolated, and
we have failed in these forty years to achieve that purpose, at least, now,
bring in not a toothless tiger but an effective instrument of legislation. Sir, |
have one point to make. Having shown the anomalies, having stated at one
level that you are creating a toothless tiger, if that were not to be so arid if you
were, in fact, investing the Central Vigilance Commission with overriding and
overarching powers, | have an objection of a different nature, and that
objection is that history has proved that extremes of power have never
rendered justice to anyone. Power does corrupt, and unguided and
unchannelised power corrupts absolutely and, Sir, even otherwise, we know
that life gravitates towards moderation. Any extreme extreme of lack of
power, or extreme in terms of excess of power -- would defeat this otherwise
wholesome piece of legislation.
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Sir, there is one other thing and then | will conclude. When water
begins to eat at the shoreline, no one is safe. Have you ever considered the
possibility of the Vigilance Commissioners themselves being derelict in their
duty? Merely the process of removal by a reference of the President and the
report of the Supreme Court is not enough. There must be some in-built
safeguard against the abuse of power by those who are sought to be invested
with the power to police. Who shall police the ultimate policeman is a question
that stares me in the face in the context of this Bill.

With these words, Sir, | thank you for giving me this opportunity to
make my point.

SHRI FALI S. NARIMAN (Nominated): Sir, | have a point to raise.
Very unfortunately, it could not be raised because the hon. Chairman just
called upon....... {Interruptions)... The question arises is this. | do not want to
speak out of my turn. But | only want to suggest that a serious question arises
on the constitutionality of this particular Bill, particularly the abolition of the
single directive, and that has been struck down by the Supreme Court as a
directive. Now, this will become law, if it is passed. But it was struck down on
the ground -- and | have got this judgment with me -- that it treats equals
unequally and violates Article 14. If that is so, the question of constitutionality
has to be first determined here, and the hon. Minister must satisfy the House
that this Bill that he has brought -- contrary to the directions of the Supreme
Court -- is constitutional.

SyaTeet (3t 1 GHR BIRID): VAT R ...(HaHM)... U e, I8 emuf a9
Il © 19 fde SISl 81 I8 811 314 I8 df il 99T & §IRT UIRd 39 H AR |MHA
fraR & foIg amam 81 519 I8 9t Sgieot 81 R8T o1 I9 AU AT BT a1y o
S9foTIY $9 WY TS DIs ATURT TSI eI DI ST Aepall| 3TYD! S $& a1 &I, a7
WIYOT § GIfTQ| ..(AFETH). .

SHRI C. P. THIRUNAVUKKARASU (Pondicherry) : Sir, the main
point is that Section 6A has already been struck down by the Supreme
Court. The same provision has been again incorporated in the Bill. What is
the reply of the hon. Minister in this regard? Even though a lot of
objections had been raised by the Committee......... {Interruptions)...

SHRI SWARAJ KAUSHAL (Haryana): We are only asking the
Government to respond. ...(Interruptions)...
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SHRI C. P. THIRUNAVUKKARASU: If the hon. Minister replies to it,
the Bill can be passed.

SuaHTEAeT (S T AR BIfND): T2, I8 o1 81T Bl ...(TALM)... AT J&T
BB 2l ...(HaI ).

SHRI SWARAJ KAUSHAL : Sir, when two eminent lawyers like Mr.
Fali S. Nariman and Shri Jethmalani have stood up to enlighten the house that
what you are rushing through is patently unconstitutional, is it not something
that the Government can respond to? All that they are asking is,Ta#c I a1

T o 77 dieRd B9 87 I8 GIMfE H E? dEa’ BN R, 39 31T fE9e &
fear 7 fdrgl

IuauTeae (31t 1 I BifRR): T2

i} TRTST BIeTe: TR 519 I &1 0 THINE Al ES gU &l ...(FaLM)... I8 7
FAST I HIg ST9% Tei B

SHRI RAM JETHMALANI (Maharashtra): It is not fair to the hon.
Minister for Home. The Law Minister should be here. He should deal with it. It
is the contempt of the Supreme Court to deliberately legislate a law which has
already been declared as ultra vires and unconstitutional. ...(Interruptions)...

SuuTeael (3T U1 9B Bifdh): T ST T IfSTI MY U g1 BT
&, A7 .. (TIIH). .

2} eircad a9 (IFRFH! I9) : TR, ST AT STSHAT! Sl 7 P, faf-
BT HAT 37T AR WEIHRT S &, S 918 GAR] (S 81 AN

Y SuwHTeme (sft T WBR HIRNG): AT A SN FO wE A1 O B
|hd &1 AR A ST, 9991 . (Interruptions)...

SHRI PRANAB MUKHERJEE: Sir, | think certain constitutional points
have been raised by the hon. Members. Sir, you are absolutely correct that we
can raise objections about the legislative competence at the introduction stage.
Here, both Ram Jethmalani and Fali S. Nariman are talking about the
legislative competence which will come because if they know that the law is
going to be declared ultra vires from the very
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beginning, unless the Government give a satisfactory explanation, it may be
a futile exercise. But, my most respectful submission to you is this. If the
other hon. Members also like to make certain points on this aspect, you
allow them to speak. After listening to them, you can ask the Minister to
answer those questions; otherwise, some Members will raise some issues,
and the hon. Minister will have to reply so many times. About the
rationality ...... (interruptions)...

SHRI FALI S. NARIMAN: We have just had the reversal of our own
law passed very solemnly, i.e., the Representation of the People Act We, of
course, are a sovereign body. But, at the same time, who interprets the
Constitution, except the Supreme Court? If we have a direct decision with
regard to a particular provision, it is best that the Minister should either have
consultation with the Law Minister or the Attorney General, and inform us.
There is no difficulty. He can say that the Attorney General says this, and it is
all right. ...(Interruptions)...

SHRI PRANAB MUKHERJEE: | am not disagreeing with you. What |
am trying to point out is this. If some other Members want to supplement your
line of argument, then they should be allowed to do so. Thereafter, let the
Minister reply. | am not disputing that.

[THE DEPUTY CHAIRMAN in the Chair]

SHRI HARIN PATHAK: Madam, both the eminent lawyers have
raised this point that in Vineet Narain judgement, this single directive has been
struck down. | would like to submit that at the time of drafting of this Bill, we
had taken the legal opinion of the Department of Legal Affairs. So, the
Government had taken the advice of the Department of Legal the opinion of
the Law Minister and the opinion of the Attorney General on this matter. They
said that the sum and substance of the advice is that concept single directive
is neither arbitrary nor ultra virus of article 14 of the Constitution. Hence, it is
within the legislative competence of the Parliament to enact a provision to give
effect to this legislation. So, the advice of the Department of Legal Affairs, the
Law Minister and the Attorney General has already been taken. After that, we
brought forward this Bill.

THE DEPUTY CHAIRMAN: The second thing is, at stage of
introduction of the Bill itself, if anybody wanted to oppose" it. they should
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have done so. It was not introduced today, | am sorry. It is listed for
discussion. The Bill was introduced earlier. | can find out the date, on which
day it was introduced in the House.

It was introduced in Lok Sabha and passed by Lok Sabha. But after it
was passed by Lok Sabha, the day it was reported over here, at that point of
time, somebody could have raised an objection; or, maybe, in Lok Sabha,
somebody could have raised it. Mr. Minister, has anybody raised objection in
Lok Sabha also?'

SHRI HARIN PATHAK: No, Madam, they didn't. With due respect, |
just said that the legal opinion has been taken from the Auditor General and
from the Ministers.

THE DEPUTY CHAIRMAN: That is as far as the Bill is concerned.
But | am talking of the procedural matter of the Rajya Sabha or Lok Sabha or
Parliament. When a Bill is introduced in any House, at the time of introduction,
objections can be raised. Then, the Chairman or the Speaker takes a view on
that. About this Bill, it was not introduced here but was introduced in Lok
Sabha. It was reported in Rajya Sabha. That is how it is listed for discussion
today in our Order Paper. J think, it was listed yesterday also, but no
objections came.

Secondly, when the Minister explained the position, of the
recommendation and the observation of the Law Ministry, now we can't raise
any objection on it. We can pass the legislation, or, if you don't want to-pass it,
you can reject it by vote. Then, it is for the court to decide; and they can
decide in courts. But our job is, when the Government brings forward a Bill, we
consider and pass it, or, reject it after a discussion.

SHRI SWARAJ KAUSHAL: Madam, | can understand that there is
some grey area in this. What Mr. Nariman and Mr. Jethmalani were saying
was, firstly, it is patently unconstitutional. Secondly, it will be contempt of the
Supreme Court. Still if you want to proceed with that, please do proceed!

THE DEPUTY CHAIRMAN: It is not contempt of the Supreme Court,
because we have no order of the Supreme Court before us. If there was an
order of the Supreme Court, then, we can say that we have got it and come
to some conclusion that it is contempt. | remember many
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6.00 P.M.

instances. When the court decided in a particular case, to find some remedy,
to overcome the hurdle of the Supreme Court, this House had discussed that
legislation and it was passed. So, our job is to legislate.

SHRI PRANAB MUKHERJEE: Many times we have done it.
THE DEPUTY CHAIRMAN: In Shah Bano case we have done it.

SHRI KAPIL SIBAL (Bihar) : The enactment of a law can never
amount to contempt of court. There is no question about it. Yes, it is true that
the Supreme Court opined that the single directive is bad in law; it is true that
the Joint Committee recommended it unanimously. ...(Interruptions)... All right,
there was one dissent. That is all right. As a matter of law, it is okay. But
others agreed and it is a part of law. We are considering it. There is no
question of contempt of court. It may be a question of judgment. We may
reconsider it again, that is another matter. We may not like it, it is another
matter. But it is certainly not a contempt of court. It can be struck down later.
The Supreme Court may strike it down, the Supreme Court may, well, not. It
all depends. Certainly, it is not a contempt of court. ...(Interruptions)...

THE DEPUTY CHAIRMAN: | would like the Members to refer to the
Rajya Sabha Rulings and Observations from the Chair, 1952 to 2000, page
37, para 51 says on the legislative competence: "No ruling is needed on
whether a Bill is Constitutionally within the legislative competence of the
House or not." So, you don't need any ruling. Only an explanation and
information is being given.

SHRI RAM JETHMALANI: When we are discussing the matter, we
are entitled to tell the House that this is unconstitutional, and if the House so
agrees, it can take suitable steps. In all fairness, the Attorney General might
have given an opinion. The hon. Law Minister might have given an opinion.
But, in all fairness, they ought to be here. At least, the hon. Law Minister
should have been here so that he hears Mr. Nariman. He hears us. And, then,
gives a reply to the House which is an intelligent way to do...(Interruptions)...
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THE DEPUTY CHAIRMAN: Mr. Jethmalani, the main thing
is...(Interruptions)...

SHRI B.P. SINGHAL (Uttar Pradesh) : Madam, actually,...

THE DEPUTY CHAIRMAN: Would you let me handle the House? Or,
Can | leave the Chair for vyou...(Interruptions)..Just one second
...(Interruptions)...

SHRI KAPIL SIBAL: Madam, | have a point. Just the other day, we
had a Bill where Section 33(B) of the Representation of People Act was
incorporated in the judgment despite what the Supreme Court had earlier
said. And, the Supreme Court, later, struck it down again and the Government
is, now, following it...(Interruptions)...

SHRI RAM JETHMALANI: Why should we face that situation again?
...(Interruptions)...

SHRI KAPIL SIBAL: | am not saying that. | am saying that does not
prevent us from passing law. That is all | am saying...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr. Jethmalani, it is 6 o' clock. | request
you to resume your speech...(Interruptions)...There is one thing. If you have
any objection, you can speak. Nobody can stop you from expressing your
viewpoint. And, it is for the House to consider whether to accept it or reject it.

SHRI RAM JETHMALANI: We will do that. But, is it not fair that the
hon. Law Minister should be here to understand what has been said in the
House?...

THE DEPUTY CHAIRMAN: The competent Minister is here. | think
he is in his right. He has moved the Bill. He is piloting it and he has not yet
replied to make you feel dissatisfied. So, make your point.

SHRI RAM JETHMALANI: The second aspect of the matter is this.

This is a matter of constitutionality of law. A fraud is being played. | will
explain what is fraud in this case. All that is required is that, at least, the
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Independent Members, who do not very often participate in- the debates, you
don't put us on the time limit of party allocation.

THE DEPUTY CHAIRMAN: Just a minute. Mr. Jethmalani,
everything runs according to certain rules and principles. Correct? Whether
you attend the House or not, it is your free will.

SHRI RAM JETHMALANI: No, no. ltis all right.

THE DEPUTY CHAIRMAN: Nobody...(Interruptions)... Just one
minute ... (Interruptions)... Let me finish because these comments go on
record. So. my ruling should also go on record. You are free to come to the
House whenever it pleases you. But. that does not give you the right to take
away the time of the other Members of the House. And those political parties,
which have more Members, have more time and will have to take that much
time which has been allocated to them. This is not my ruling. This is your fate.

SHRI RAM JETHMALANI: You are compelling us to borrow time
from other parties...(Interruptions)...

it a1 wre (98R): #eH, 89 @l Al aridell ofiR urferamic # I8 81 Ud
YR Fel TR FG 6F WIGAT Bl ST, I8 W YT 1R B A arear © fb s9 W
TATe Y fHel| I8 98 TR A 51 $AITY Rt Teh 2a=el] SR 9] 7 STefl S|
MY BH AT Bl T ST IIY, F&T &t I S Aoyl 9 IR gAid SgH et T
1Y ...(FILITH)...

IUFUTYLT: 3T STOR STSH AT

i} | FTE: ST o6 A SISHeT Sif 1 BT, Al- MR Bl I8l 931
=1eq | R <Y e amreHt 8l 90 gu e?

IYFHTARI: T TATE i, ST8f SITqep] TR 3 a1 8IdT &, 3ATqH! g1et &
e s FefRa 8, S SaTeT 99y fam S17ar 81 81K 3mae! Reple a1f2y o1 98
T T W 2, H 317t §

Y T IATE: HEIS T, B9 @RI U Tl BT GRT TTSH I SISHEA! Sff bl &l

gl
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SHRI PREM CHAND GUPTA (Bihar): Madam, this is an issue of
national interest...(Interruptions)...

JUHHTIRT: 37287, MY SfST| 3R ST i a1t 32 & ol STo8] 18l & o Tio 4
3R 1 o1 Y 9IE x| | think, he is capable to speak on his own.

SHRI PREM CHAND GUPTA: We are equal Members of this
House...(interruption)...I have every right to express my views..,
(Interruptions)...

THE DEPUTY .CHAIRMAN: You have every right to speak to me,
but once he stops talking. And, now, you sit down...(Interruptions)...Mr.
Jethmalani, you continue your speech...(Interruptions)...

Rl RAM JETHMALANI: Madam, | have not yet started. You
want us to sit late?

THE DEPUTY CHAIRMAN: Yes. The House gave an assurance that
ft. is going to finish it today. When we were discussing the other issues, the
Members should have thought about it. | have given a commitment to the hon.
Chairman and the Members have given their commitment to the House. So,
we have to sit...(Interruptions)...

37} ST SRATE: HRH HH 81 ST, T FAT BT ?

IUFUTf: Y 3T 3 dRE &I I1d 7 DY dl ST J8a¥ 8] IR IMUPT
T g HxT & A 3N TRl B, R f$ded BvA1 2, 98 BRI SISH! oft,
YT 8T AT 39 91l %2 & fob TEl Sl @ 82 BIs R AT X8127?

it I STeHAT: N A e B
JURAHTART: ST G HRGTST Sl BT T &1 4§ d1d H 3115 21| SToHerril Sil, 31

319 §f3TIYou have made your observations.

SHRI RAM JETHMALANI: | have not started yet, Madam.

THE DEPUTY CHAIRMAN: But, you start only when your turn
comes.
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SHRI RAM JETHMALANI: Okay. | am prepared to wait for my turn.
But, you have noticed that | have borrowed time from him.

THE DEPUTY CHAIRMAN: | do not know. It is between you and
him.

SHRI RAM JETHMALANI: He has said so in clear terms.

THE DEPUTY CHAIRMAN: Many things are said in the House and
not being followed.

SHRI RAM JETHMALANI: Kindly take notice of that.

THE DEPUTY CHAIRMAN: | have taken notice of that.  First, let
him speak.

2 P ARG (RHME Y<wn): g=gare SuU9HIT Jeear i Ueh 9gd 8
HEQUl fIw IR WRBR §RT ¢ Y 3890 R == S & o J01 39 fa8aed &1
AT B P Y TBT ST GAT G Pe=1¥ bl AN AP 2003,V &l &l
BICT-4 f[Aga® | oifd 19 TPR &1 989 897 399 Jd I8 W S9! § I8 9gd o
Heayul fIua iR 984 &1 Aeayvl fage T3] S o &1 599 f980@ &1 a & |
TAIHAT TSI 39 IR H S & [TY 84 58D SIS b GR H ST BT FRTAR
TS FHYUT FATST H W & 3R T2 B STl Pl WRIAT HR 8T 8 MR TR H 3R
FIPRRATEN H Sl YR & SHD! SIS AT &4 < 21 a1 g9 Sufrderard] St uRfRfri
off TSIl A qd 1 I gHD! s fAerd! 81 39 99y fafewr if¥eRy arue e @t
Feed & g It iR ANBeme! ST TN SR 9 3R I9 F9Y fgwam Abveme! i
STRreRTRAT 1 e v & forg siferan faa s 21

[SuRrHTeAe )S1.0. % 9ed (FioRiH gul

SHAMM TR g8 ,39 GHI YOTAR 3R SATET U=UAT IR gaill 39 A1 aRfRfri
P IR 19627 AR HHE H I Fe+1 H I GHI & Fi¥R! 7 64 THR A Y[R
BI IABT ST 39 IR H U TE 989 D1 AR 39 989 & IURI G 19644 Bl . HAH
ST @t srezeraT ® e Ay @1 e fran |l v & R v € s R
THR B! Al & Ao o efe § Fgia & forg Ried a7 8,376 SR dgid 3,
B! Aol B g Efte I ProTel TddhdT AN BT T FHY B YR ARBR = 30
T YK & gRT TS
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ATl 60% ST W I8 HET ST AT ."Hang the corrupt on the nearest lamp post."
QIfpT IHB UL STd 70T 2D 3MMAT AN < P Igd I 111 7 T8 Bl Yo (Bl
o PR Al gesdrgst BT g 721 € SAfTY 33 IR H ggd SATaT e 78]
BRI IR SR I T ORI H 3R [TER § YeER &l dax & 9gd 9 Aiala Wt
8Y TR FFiehel U BHR 980 ¥ T 3151 89 Fa H 4 fARTSTH 81 «ifeh I8 @R
FEIT-S&T ST H3 Yd BHR AR A<l -1 &t qaran o f&s 5a AR 7ofig wieft
TeTe Sl 99 9 A1 I8+ HET A1 [ I 1t & forg § s 9 IS v S Horan §
1 I8 37I I I hacHTd 1509 €1 Ugadl & ,ad! 8541 1 H H8l Ioll STl &
SAD! SIS LRI IT TR Bl T8 el Uit 21 S EfSS | 19974 F THI &l TRBR
9 7% gstec Reg HHTT &1 T84 o 3ik Sfetse Reg w9dh 7 <t germa ey o o
eI I8 W A7 S =g FABT ATANT DI JeTeh o1l {331 Sy weslest wed
ST | IHH fISfield HiTeR iR 9 fasiicd SReR 81 8ik S9! war al ol Ffega
fopar STTQ 1 S SR U g &1 A8yl hadl G BIc H ST garell 5 b ey J
o1 g5 AT NIMEYS & U H| AT TR0 54 # G DI+ 3791 forer 1sfawar,
19971 ol o g frder o s AT AT o1 Jenfre gort faam Syl 3w ofk Y
B3 9 A T 9 | I9PT TWd §Y i1 TRBR 7 19987 Ueh AeAATS e SIRT fohan
R Siatd g9 AT Y et goif feam 7 I SRTH 1998 # T2 fde s |
A goregd frar T HHE DY YW 3N, IF 9IS Al [T HT B & BRI
P FADT STANT  Fe H fAEID D1 YA ellep FHT 4 AT AT Al G913 941
STHII® Tl & FEwil 7 ,aH1 9a=1 § I8 93 a1 {6 v Sarge uferamic! Bact &l
9 FA9RIe 1 HSI1 ST | 5T TR o SfTeoiaRT=d 3771 J8i IR ford <1 38 & iR fore off
e 39 At & fhd T3 € 39 9 Al wR sarse uiferamis et /L5 9IRS
TR ST B reerdt | a1 oY I T8 T4t b UL AN Tl g oF g8 ) aikd
B $ UTAT 39 A& H 31TS1 89 59 IR 1 B I8 &1 I8 I © b g dic & ok
$ 1S 39 A8 1R fIaR uRe g3l | i 39 aR | WHe Bl AT ffdpR
a2 5 a8 31 fGumh &rf <1 & forg =1 1 ol BIc a1 .7 foredt o arenRet
DI TS A b [T I1eg 21 I8 A < Q1 GeHl Bl AfBR 2 6 F e vy wr
P9 TR BT BT a1 & 3R G DI Pl SAAPR B ...(FILH)...

#Y I TS SUFHTEIE Heled LH MUPT BN N AT aredl § F
BS99 H HRH [T T8l gl SAIY I8 el Bl B! AT el 2| TS99 4 PIRA 781 2
ESIKIE KIS RS

SHRI SURESH BHARDWAJ: But quorum is there; and this
question was never raised. ...(Interruptions)...
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IUAHTE (S1.T.&.9CH) : I Sl 8T H DIRHA 8| Wil RIS

G ARETS : A SUHTEIE Sff , I8 [qeeh Sarge U] Hacl 4 g3
=91 P UTER] A9S AU AT I g UIRT B 59 €S A Al T 3 3R 757 FH1 H
SR AT 1 39 R%we & daer AR & a9 SN &) IgHeRi R R,
R T It fasiiond BfieR a2 o fasiiaT TR 81| SHd! F1feithd e &
TR H S AT Fa 311 31121l AR Sl P e I [ sqd T8I 1 s & 4 FHeI g
o BN AfJem # G BIC 3R BTE PIT & SIS & oI Fad U Faw 8 {6 a8 39
AT 4 HfFeq HRAT BT 81 91D 98 [ THR BT ARh & , A1 lh © ,59 IR H Hal
I H el ST 7T 21 A 89 S AT qP ... (FIHT)....

#7eH WRI61 g9 (f[98R) : Heled 8189 4 BRH 781 6l...(Jaum). .
T AFIT W HE1Sd 8199 H $IRA 781 8 ... (FaeT)....

SHRI KULDIP NAYYAR (Nominated): Sir, there is a lack of quorum.

SHRI SURESH BHARDWAJ: Ruling is already there.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. A.K. PATEL): We need a quorum of 25
Members. ...(Interruptions)...And there is a presence of 25 Members. So,
please proceed.

=t X ARETS AT STAHIT ABIe ,HaRT AR & e fAeas 4§ a8
ffeaa AR o= wraem fdan 1 2 5 f5a geR 3 Aarell § FR Tl 3gTh a2
farsiiera wfigR & Frgfh g, (Fagm)...

S AR g HE IS LBTSH H BIRA 8l 8l...(FTIM)....

THE VICE-CHAIRMAN (DR. A.K. PATEL) : There is a quorum.
...(Interruptions)...

Sl RIS g9 : 39 A9 W SrR f3are wel 8Ia1 § < ... (FqGM).... HRA
R A1RYI HRA L B1....(EUT)... 71 BIRA & BT TG A T8 ITerd TRFRT
Bl ... (FaEm). ..

st RO IR SRE uiE § ff R § R 9 v [fTag drfieor @
ATaeT 2T 71 2. .. (FaET). ..
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ST AR §d : 97T BIRA & 8199 B ATl ] 272...(FIET)....

7 YR ARETST : 51 FADAT ARG AT ATDAT B (+1gfeh o Y Sl @rge
qiferamies) HHET 3R Sfetse Reg HHE! 1 gorman ot & ga! Fgfeh Isgufar & are
& F1 81, S I BT ATGGTT A= Ui ¥ AT T 8 1R $9 [T Ueb 98 &1 818
UIqR PHCT b T3 BT HTaeT I 3 fA8ae 3 {5 7171 8 F7ep! reger fege &
T H] B S A1 B 4R F I8 AT AAT I A1 faue 1 i1 Al 11 39 F9
BT, d 599 QAT & TSR 811 S99 [ | g i v far i & o 3 fuer &1
T AT BIROT 4 BT 7 BT — HE AT P AR R [dUel BT =<1 a9l & -l 5l Al
9 H [ g favell & 1 =11 819,98 S99 AR BT SR 8T ST I8 984
TIUNE ATaeT 394 foaT T B .. (ae). ..

7} RTT G4 A IS ,BRHA P AH H...(FGIT)....

A I YRGS BRI HIC! TS o a0 T B ...(FaegT).... SHEfR
{ I 95 B STANN 3R HRIR HeH 39 PR 7 SSRIT 2

SR RIS GO HEIG ,BRHA &) 8 ...(FTITT)....

THE VICE-CHAIRMAN (DR. A.K. PATEL): As per the convention,
the issue of quorum is generally not raised. If any hon. Member raises the
issue of quorum, | would get ...(Interruptions)...

#f} AT TS HEIGY . PIRA P IU[A § BTS Pl °cll 8 &1 25ANT 8I AMMRY
PR TET & YR1 BTSY Tedl 81

IUATEE )S1.T.&b.9Ce:( 89 DA YRT HR oIl B1...(FIIT)....

Y T IS BiR 31T oE ¥R ¥ % BIve B wl & IR 23y A IRau
U TR A1TC A 319 39 UPR 839 Il I8 & ..(FTET)....

THE VICE-CHAIRMAN (DR. A.K. PATEL): Some peéogle are
coming...{Interruptions)...Some people are coming. HIRH & oIy It goTar 3d B

#} |1 9IS : I IoaT § ol oA 3T e HRA e 81 39 F9Y
DIRH &I B...(IETT)....
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ST AT ARET (T[OIRTA) : 374 AT A1 B & ... ..
SH [RERVT BR (U719 : HIRA AT 2

# | TG PRA T gl AU PRA $ JWE § BSH B Gl W©
£7...(FqgT).... I8 K 8l I 2l...(FqgM)....

JUAHTEIE(S1.T.&6.9CH): 31T 18X 9l S & ol h¥ DA BRN2...(FTY)...

) TATe] TITG: B9 U] [IR1Y BRI 21 39 A%E 3 8139 78] 9ol 81 ARBR Bl
BT T & I BIRH DI <G BN 19 BT <=1 BT MG BT SG=T 81T
TR -STaa arefl 91d el et ... (@A ). .. g Toid B 8l 8T 8l ...(IE). ..

Y WRAIwg wahTeT fige: IR qRT BNTIL.(FET)....

N YT ARETS : A SYAWTEIE He G .3 (87D H 3 1 BT 4} H1aer
e T 2 o wfder it Yae & ofarfa ST AT el S99 ST & WRIRg 313 37 377 54
YR F ARl S TR § I UG8l b Sfia B8Rl S oy faeed! Were gfers
S¥Cfeereie Yae & Sfaiid GURTCsd &l SR Wi 59 RN Bl {341 1 81 A1
e AfE FAR ot Bg 7 I 5 399 Faot "gudie Sy "vag forar gor B |fem
® AMfcha 2274 S I=a IR B IIBR & ,T8 W Y<<d H1 8 81a1 § MR 59
e & Aaer 128 yrgur fear T € 6 59 fAgye d g arell w aRifeTd
SgfeRraa MRS grft ok YReRraer 97€ & vu # a7 i & o g9 Rifae
BIE & T IR I BT 39 efe | § wwsrar € 6 i gieed &l AiffarR
HIIeTE F HUR Il SRR <7 H1 JGR 59 fade # faan 721 2,98 9gd amfoie
2 olR 980 PRR U 39 fI8we # fhan 1 §1 AT SUaWeds 9eIed IR
P PR I B ART AFIARAT T B IRINAS FGeT AR I B Sl AHAIID
AT 2,3 Sl T TS 8| $D] FHIE HRAT 8 ,30P] G- AT 8 , I8 THI DI
MDA g1 31T U ST RIS IR TR v T8 off .S U Iaroll a1d IR B Y,
3 FE R I 5 ger B S SFTe gelaR $H S, (FGHM)... S IS

garsdl I...(agr). ..
i} AT TRITS: WRIGY . DIRH el Bl...(FTL)...
SUAHTEEN) S T.&B. 9T ( BIRH B...(IETT)....

289



RAJYA SABHA [6 August, 2003)

) X YRGS : ST AT B8 I8 I ...(AGHTT)...

ST (S1.U.F.9Cel):bT! qo18yL...(FaeM). ..

2} 1 ARG Fa 378 I1T 3R ST WR & Y ...(aET). ... e
1Y werR fo @t & Raene &1 ,Ra= ff a8 Sa1eT 95974 &1 Sa &1 ST algl
{ g8 ST 51 SR 1S TR B SRS B (ST 1T 81 579 89 Y[R
P GId B & 91 T8T IR 1] B g1 B ST & MR 59 89 T H & U<TaR B g
& forg fors) ITaer=T &) @reRe B € A1 6 H Bl 5 g 97 b HrIdTe! & Sl ¥ 1 39
e 1 H qHI § 1 S =i 1g aashd AN [Gees A1 w31 St J8i ofrel 59
HeT H A & ,IFHT WRYR 9T BT 1Y AT1h TR | IR Pl o PRAT
TS DI g TSI IMATIH &1 AT B ..(FIH)....

SUAETY  (SLU.B.USH) : 9o goils &IWe are just waiting for
... (TAGT)...

7} R ARETS : 37T F ...(FTH)....
SHRI KULDIP NAYYAR: How can you proceed without quorum?
THE VICE-CHAIRMAN (DR. A.K. PATEL): There are twenty-five

Member...

SHRI KULDIP NAYYAR: Lets count the heads. There are not more
than twenty five Members. ...(Interruptions)... @& g &8 fm 2l

..(FAHTT).... B R E...(auT). ..
sl wfar enveT : Il B ol fordT T B, HRA A G/ B (I ..

THE VICE-CHAIRMAN (DR. A.K. PATEL): There are already 25
Members present in the House.

Y PeIdia TR A FHT B HHER 7 SSYL...(ETT).... 31} AR 37T A 98
arereaT aTd 21 f5r ach 4 o fwa ... (cgaeT)....

S} T WRETS 3719 IR-IR FEA B 7 ol < I...(FIHM)....
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THE VICE-CHAIRMAN (DR. A:K. PATEL): Please do not disturb.
...(interruptions)...

St R ARETS [T BT a8 ¢ 3R P 3fex 31 A Heley s W
=4l B gU...(aL). ..

STl ARIST g9 - HE IS PR e & I [$de e &l SIYL...(aem)....

THE VICE-CHAIRMAN (DR. A.K. PATEL): Twenty-five Members are
already in the House. ... (Interruptions)... T<81 AwRi 21...(&@9T)...Please don't
disturb. ...(Interruptions)... Please don't disturb. ...(Interruptions)...

#} YR URETS : HBIST, Y W& B IR-IR &1 I S I & ...(FTIM)....
g7h Raclr ft pRIATET &1 S IRy ..(Hae™)...

THE VICE-CHAIRMAN (DR. A.K. PATEL): Please don't disturb.
,.,(Interruptions)...

et s Rig (989 Ue) BIRA B L. (FTYT)... RIS ST, SRT BIee B
SRTQI .. (). .

(SqavTafr Aeredr foriF g3 )

SYMUTIFRY: RIT TTeTs SISl 81 Y87 8l ...(&ae)... 39 9f3T, IfeviLet us
have a head count. ...(qem )...

iRl WISt g9 HSH, BIRA GR1 8 AN ..(FTHM)... TS ASTS 8l ...(FEH)...

IgqHTafT : IRIT, AT ST AT IS ST 3ATT HRA YT B ST

Rl WRIST g9 < T8 B a5 ST T A 1T 8

SgaHTaf : 3T ST A1, oMY I Y| AT IE B 5 HRA BN H B
1Y I8 o7 w9 gifefedd Teis =1 TaRA A18d & M o1 8 3R I8 79 gan o1
o &% Uiferciarer UTcT 25 TR AR 819 4 X111 I8 # A § o 89 g9en I8 |rad
g fh PR &1 AR DRA S1 B & TR B8 Faol & g o9 RS9 4 39

e € 1 I8 X BT & AR ol Wt e 2 5 3 2199 &l Ty iR HRA B
URT R B BRI B | R g1 HecdqU! (S e anT
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TE BT AR § A DS B B e F g AR TE HY Faham 81 YOU cannot

force Members to speak on an important legislation. If they feel it is important,
let them speak. | have seen, many a time, in the Rajya Sabha, when we had
very important legislations, people have sat through the night, and nobody
said, 'it is late in the night, we don't want to sit." So, the question is, how
seriously a Member takes a debate, or legislation or a business, which is
before the House. We sat through a very good debate on the whole day. This
Bill has a lot of ramifications. If they feel that there should be a meaningful
discussion on the Central Vigilance Commission's Bill, which the Minister of
State for Home Affairs has moved in, | think the Members should come. But if,
on a frivolous issue raised by of one Member, all others walk-out, that is not
good. | can see all the Members standing outside. Dr. Manmohan Singh is
such a decent, person, he has come in. Now, are we 25 Members? We are 27
Members. So, we can continue.

1. IEeEe fg qat (STR UK : A SYFHIIT S, 3R 31T goiferd © df
H o BT aBd gl
Jg=rHTafer: i)

. e RiE a9t : 34, 89 9961 39 9a+ | o1 & fory Aemies rgufa oft
TR I erd 8, I8 89 99aT AfSeR 8 f 89 ...(caaem)...

SgrTafer : f3T1 H w' fam R B AR 9, I8 2 6§ 999 ol o,
Radwe & b amued U st AR o1 R8T 2, 39 R 9IfelV| 3FR ®Is 78 aie
=TT & A1 H {6l & gofar el qepeil §1 31T ©IS DI YT b of ST bl &, I UTHI e
T Wb B9 8BTS H AR o dhd 8, e ol 2, 89 S9 fove o &,
o TeargoN! § S9 gH <4 &, R 9o T € 98 Sua! refiud aHsds aref,
et T ST & 7 dlel, 399 ) fohdl R BIs Bz T8 81 ey, 3rd A8 ®ier 8
g B, RH 8 TRAT &, MY SIfeTy|

SHRI RAM JETHMALANI : Madam, | am not talking of quorum. But
there is also some other aspect of the matter.

THE DEPUTY CHAIRMAN : What are the other aspects of the
matter, Shri Jethmalani?

SHRI RAM JETHMALANI : It is that such an important legislation
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should not be passed in a thin House like this.
THE DEPUTY CHAIRMAN : | know that.

SHRI B. P. SINGHAL : They had deliberately gone out. we did not
send them out. If they want to join, they are welcome here. It will be good for
them.

ST AT IRET : HeH, I8 Bl B B © [P Yo ATH] ISHR Pedl & [P
PRH YRT T&1 BRI 2, qd AN ATeR (el ST T8 a1 7Ierd 572

SUMATR : BIs 91 T2 81 RrAdT ol f[9=fRR 7, 98 S9ar 81 &9 fdl w®
i fowol w1 | 99 <@ ¥R & 1 a1 81 %=1 81 3R fodl) wR feugolt ave @t omed 1€ B
qIfERTIC B A1 S9H! Aol 81 IIR & UT PIg VT ARIdl a1 & o I8 S8 HFIere <
PN HRP 3T WY AT IGISY| 54 W 8IS Bl A 317 BRfl {6 89 T fedames
el BN, URAT BRI, TG A BN, R 88T TN F a1 | will agree. | have no

problem about it. But the thing is, just now, the person is half-way through; let
him at least finish, 31t HRH 95 TAT B

SHRI SURESH BHARDWAJ : Madam, this is a very important
legislation, which has been brought before the House by the Government, for
the eradication of corruption and | am grateful to the hon. Chair for having
given me time to speak on this important legislation. With these words, |
support this Bill. Thank you, Madam.

IoHTafer : 34 HIRA 3R 98 AT & He has finished. Shri Rumandia
Raamachandrayya. In the process of acquiring the quorum, | forgot your
name also. | am sorry, qifery

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra .Pradesh):
Madam, we have kept our word. There is 50 per cent attendance from my
party.

Y TATSH THATAT (3718 T<T) : F=ydTe SUQHIURT S, 3111 Sl et #=
HEIGY Y & I8 95 & Ayl fid ¥, THargge 81 IR <9 # U9 e & o |
ST IR AT BT I TTelNT-Uay STell & XS H IR A $R &) a8 SURA
BU $9 < I 9418 {1 21 39 W PO AN A 37U I I Y Hal © b 3= <2 A,
AR FER § YETAR thefl 37 81 $3H YR <2 &I 739 TR 2
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S99 89 I8 U1 11 Al © [ob 71 ATei™ ATl | 39 <27 B TSR FATel §Y AT 54
<20 B fhal qaial P KT IR o Y 211 TS fARTeiRy HHIRM 1R g9 S W AR yde
BN T8 TR S & Y RABRI BTN T AT SAR S 91 ANT (9 & H 7 Hraferdi
B AT B B, O WRA B, ol &, el 7, gfi B, Iryurferat 2, gfers g, fidiga 2,
SRUAR 8 3R V4 8, §7 99 AEIRI A O P 26 BAR 7 1 88 BRIS U 5 FdT3iT A
3TET B T, <feh I fhd IR H el ST & ITh] I MY | Bl Heid | T
3T &1 4 A1 BT 991 A TR 8] SN §HH T AN DI, TRBR B, ST B
ARMIERY W SR A, PO TIT B bR 31 961 R < H AR DI 2AT$T 7 TS
B B T ol 60d I &b TS H AT HHST 7 RIBIRY B oY, Fiifh 39 F97 720
H WA AT AR AR GAT AT, SHD! TG B & (oY SHT WRd H AT @t
RATIT BT JNTLID AT AT AR G &7 AT1 1 40 I8T H I H YRR HER DI
IRE el TNl &, SHDT THIRT DR & [T < 31 1 F AR 17 21 39 f Hidedt
BT g8l R T F HIR UHT PR B ©, olbd 399 PV Sl Al 81 O 39 <1 &l AT
B9 I AT © A1 hadl 39 e A T, ST 31 AR &R iRl &1 ff #de
BIAT B 35T MR I & &Y Iy ¥ IYHRY RI1 @R o= 78 &, SIA1 RIS Hal
TE BRI UE e ST GURA F oy 39 et # oIk 5 @il &l gom &+ 37871 81 w
213 H W v IR wifaferes =am on i SIS 7 faid TRIIv a9 IR WaHR
& ol 7 wer o fos IR 1 wifafe g a3 sei em: § 59 a1 & graum &1
FHT BRAT G 3 T & b TRPR 39 9 P DR P 961 R T Fddl RPN
U 9fces SRR dufral, TRERT &3 & SubHAl MR IETTHa IaT B ot Adi=f &
SATRBR H 1S 8114 7, 2002 H AR 3R 1 37T Ueb AIGSI b axhed H el AT
3 52 IRBRY IUHAT MR 6 Fb! § YR AT 51 H 7720 PRl g 5 9 Adgs &
TIRT B & HRA BT TRERY IuHHAT TR 1<t 0T 8N ik guw we fewn-frde
BTl 39 fadus ¥ 35 Ffeul €, IRER ST R BRI FAST 8 | MU BT ® fF
AR Fadt ST A B S BT 6 IR H PR W Bl H dredr g
AR BT W A B ST B BT ISR BN T Al Uh AR SIS J1aem
| ST 21 519 IUEE U & R T Bl U & ol ST e & [ Adh &1 59
YHR DT B 8RN b TRHR gRT R Fden & AR RN &1 T A1 2N
AR TR & M & AR B S BT, 3T 91 el iR a7 81 Fhel! 2,
SN A1 I8 AT S Uoid Jnfd W Ue 991 RIS sRaus Uord] 99 91 I8
S| SHITY § ARPR A T8 Bl g [ IHD! BH A B ATS! Wl WA o DI §8T
BT 4 TS

IyFHTaf AeIedT, fad § g8 @aven g f6 @R @ e e duda
afafy e, Rras geara=, 819 fAifex 3l gforger & Sar 21 530 & e afe wfiex
ATed B At g1 ST 91 IS T8 IRBR Bl 3R A Th Joivs AMdoT~1h Add] T4
£t ¥ g+ a1l fact peetl ThdT &1 SRR, Irerifs, RSt &t
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JS-TTie IR 31E RUIE IR Tai BRIGR JATeE ATyt faet BT Y U1t T =i vl

ITUTAf FEIGT, WIRT B HedT IRATY H SH 9T GEH 3778, 99 vA.faga
9 39 IR ¥ 9gd 9 AfF R FOR MY o) 89 R WRBR A Je! g s 6
! 1 g ARAT BT IR T € T ST I © Al S| g SIINGRIT <l
1Y o5 JH Feeran & IR <21 H WRTEAR B HH PR & (oY H BRAT AR ST A8
S| 519 HIUF BT 15T AT Al Tchlet= AT I1511d e ST 7 ey o7 {6 R TRbR
ST U e o forg <cit & o1 S 41 U | 9 15 U1 981 9gadn ©, <l 3119 UTSiy
ARBR & IR H 41 $B AN q18% I8 8 8 © (P I AN Sl T8l Il I8 8, TR el
B3N 8, B WHM AT B! 6, 98 U &, I8 U1 81 SHD] Sl PR & T 319 SRIYI 3Ae
TS9T b JEGHAT ART TS d1g ATIg i Sl W1 BT BRel & SHH ST BT ARIER] 3@ &,
JAfBIRAT BT ARAITRY G 81 J W1 Bl SIdl a9 qgar & oY TI R 6l 3R
HRT ARPR DI 3BT 1T & AT G 1521 H {91 ST B FoTdT R a8l a1 a1 Hier
H MRA BT SA1 B B I b foIY 31e0-3728 B B & oIy AMIPT Wi 1T g8
ElIRY

HENEAT, S8 11 P AR | H TWHR B I8 Fe1 el g [P e 9e 4 54
9 w ==t 81 38 Bl 3R 39S BRIt H YA B kG d IR G AR B
FA EfR I ST A1 PR BT ST | 37T M MY, el dl I8 AR Fah forg
HATT e I A AYPR BT T M A, AR < H IR 3R g gafey §
3R frde e § fob w301 i, for Agewy A 31y S 4 3iR 7oigel! M & oy a8
faer oy 2, Sf worgclt & wraf=aae § Y 997 B BRI T st | gRyars|

S} R g : FEIST, ATID! AFART A H ST & BT BT A8 §
o el @8 7 gan o1 fob AR foer oR =il SfTeT FTat &R ot STy, uRwg AR S/
FEaqul et 1R =t & IR aexvfia Gewt @) SufRfy sarer &1 8, sufer s o
DI HETOR G B ... (FYM).... 39 P DI Fe oIk I& gU Al 3177 FATRE el dl
=9 HeaQUl e R T4l 19 Bl BT <f| 39 e 3 39T i1 Al e AR e g,
9% 4 RRIEw g

SYAUTIR : IR BRI A QT AN 1 87 AN BT BIRA, Raaras sIRA 2l It
is there. There is no problem of quorum in running this House. But, | will leave
it to the House. If Members so feel that they want to discuss it tomorrow or as
the time permits, then...
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SHRI B.P. SINGHAL: Madam, with your permission | want to make a
submission.

THE DEPUTY CHAIRMAN: Yes, you are most welcome. #FHI
SHdd Sft $© B8 IR T

e & =¥ (3t srda Rig) : fed, 9o 99a! Fedld | ol 8, el Ua &
H W TET T g3 el AIGH, A9 KT & e & Yo I3, HIoN |reg? g Al 981 ard
FE ¥ 5 I foft v aafth &) 3 & 78 gt Fahd| 9 Wl 91 1 Q) e # sraey
BRAT TGN U A1 Ag [ 31oT Ol 8 <1 a8 Goag He1 -Tel 81 81od Dl Uob bR |
gFBT THY BT SMY| B H9 qh 99 IR TR Foldl, T8 BHD! A9 o1 AM2g| A
TSR MAIRI # @ T8 ifdh e # 7 317 defeats, somewhere, the spirit behind,
what we call, the requirement of the quorum. | am not a moral Judge of what
the hon. Members should do or not do. | do not sit upon the judgement on the

conduct of any hon. Member. It is for the hon. Members themselves to
recognise what is to be done.

The second thing, Madam, | do wish to submit is that the Legislature
is essentially for the purpose of conducting the business of the Government.
The Legislature is to legislate. Of course, alongwith legislating, we, as
Government, are duty-bound to address ourselves to the great issues of the
day, and, whatever other issues the House wishes to raise. We have
attempted to accommodate the requirements of the entire House, particularly,
the Opposition since this Session has started.

| wish to make an appeal, Madam, particularly, to Pranab Babu that it
is very important economic legislation that is still pending. We need to reflect
seriously that in the entire period of this sitting of this Parliament, this House
has enacted actually the Fiscal Responsibility Management Bill only. | am not
saying what the House should do or not do, that is decided by the Business
Advisory Committee, and. | am a servant of the Business Advisory Committee.

In this particular case, considering the manner in which the whole
debate has now arrived at this point, | have no difficulty in going along with
what Mr. Suresh Pachouri has said or whatever anybody has said because the
House can only function with the consent of the House. | cannot function
without the consent of the House. But, what we witnessed today
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is, in fact, a saddening experience. It is not a happy experience. That is all
what | wish to say.

SHRI PRANAB MUKHERJEE: Madam, | would just like to respond
to it. | do entirely agree with the hon. Leader of the House that the Parliament
is essentially to transact the Government business. This is the point which |
have, sitting here or there, no hesitation to tell repeatedly. Rather, | would say
that the Government side did not insist on it and the Leader of the House did
not assert it. Because, essentially, the House is to carry on the Government
business, Parliament is convened to transact the Government business, and,
| do appreciate that the hon. Leader of the House has accommodated our
views. Hon. Chairman and yourself, Madam, Deputy Chairperson, have
accommodated our views. We have no problem. But, at the same time, most
respectfully, | would like to submit that we did not obstruct the legislations.
From the very beginning, | masked what are the important legislations we shall
have to pass.

Even yesterday, | angrily told the Minister for Parliamentary Affairs:
"Mr. Minister, you please tell me when are you bringing the Constitutional
(Amendment) Bill because we require the presence of the Members; as in
between the intervening holidays are coming and the Members will have the
tendency not to come". So, | requested him to please let me know the exact
date on which the Constitutional (Amendment) Bill is to be brought to give
effect to the Bodoland Agreement. So, | can assure the Leader of the House
that whatever has happened today -- | am not going to make any reflection on
it, sometimes that happens -- should not have happened. But, at the same
time, | can assure him that no Legislative Business will remain pending. But it
may happen that sometimes we may do it on a particular day, sometimes, we
may defer it. Even tomorrow, we can take up this issue, and, thereafter, we
can take up the Science and Technology Policy Statement. As the Business
Advisory Committee has decided that we will meet up to 6'o clock or beyond
6'o clock, | do feel that it would be possible for us to transact all the
Government Business, specially, the Legislative Business, and, nothing will
remain pending when the House will be adjourned. This is my submission.

THE DEPUTY CHAIRMAN: | have been presiding over this House

for so many years now and been a Member of this House. But, never have we
raised an issue- of quorum in the Rajya Sabha while the House is in
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progress. | can understand, it has happened sometimes at the time of the
assembly of the House after lunch that we did not have the quorum. But, while
the House is in progress, | have never seen such a thing. | remember
occasions when there was only a Member who had to speak next and when
he was speaking, the Secretariat staff, the Leader of the Opposition, the
Leader of the House, the Parliamentary Affairs Minister and myself were
present. We were the only people present in the House. But, nobody raised
the issue of quorum. | agree that there should be a large number of Members
in the House to participate in a very constructive way, giving their views on an
important legislation. But, for me, if it comes at 7 o'clock, and for you, if it
comes at 12 o'clock, it is that much time of the House. It does not identify the
importance of legislation at what time it is taken up. We should take up what
legislation we are having. | can also understand that Members might be tired.
The Minister also might have commitment and business in the other House
also. Now, | entirely leave everything to the wisdom of the House to decide
whether we should continue. | have Members whose names are there and
who are present in the House to speak. They can say that they want to go.

SHRI JASWANT SINGH: Madam, as has been proposed, in this
particular frame of mind, it is really best that the House is adjourned today.
And, | would be very grateful if we did complete the Legislative Business of
the Government. By and by as the (Interruptions)... But, the House can be
adjourned today.

it Irotia Yae (STR U< : {eH, ST @R 39 I YRR 781 I, F& Al
TR I TR frIsafiaF fRgA AT RIR gg T aEd AN @I A
q 9h U B, $1TT I T ST BT WA I18 I8 3 ...(HaHM)...

SHRI SURENDRA LATH (Orissa) : Madam, one of the Members of
the House was inciting the other Members to come outside. ...(Interruptions)...
This is very unfortunate that such things are happening in the Upper House.
SR T ISTHR <f STRAT ST IET A ..(FIEH)...

eI AT ARET : I ST -IBR (BT ST R8T o ..(JAIH)...

1. e {8 99 : HB ISy, IC R WS BIaR $8 [STHER |l §aTve o
3 T8 371311, FTER A3l ...(FFEH)...
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#t T JIH (FERT) : $O AN Bl I W TS I8 DI A&d Bl &
(M) ......

SHRI B.P. SINGHAL: Madam, just one submission.
...(Interruptions)... May | make a submission, Madam? What you have done is
you had taken the consensus of the House. Before you extended the time for
the Calling Attention Motion, you had taken a commitment from all the
Members that they will stand by, complete the legislation today, even if it
meets till 12 o'clock.— That was the commitment that had been made. Now,
what are the values of commitments, if they cannot be kept? My leader has
spoken and | am absolutely with him. But, | think, it is required to be placed on
records that this commitment is not kept. This is not a happy precedent and
should not be repeated. This matter may kindly be brought on records.

THE DEPUTY CHAIRMAN: Thank you, Mr. Singhal. As the House
agreed, and the Leader of the House and the Leader of the Opposition made
a commitment, and | know that they are very senior Members who have been
in this house for a long time, | think, that we should adjourn the House, with a
good spirit and no ill feeling, but with one caution which | want to give
...(interruptions)...

7t ITSTa Yot : HSH, T BIH HIAT 1Y ..(FIEH)...

THE DEPUTY CHAIRMAN: Just one minute, Mr. Shukla. It is not
proper to come in when the Chair is speaking. It is not a very appreciated habit
because | want to record a few things. Whatever is said by the Chair has to be
recorded. And, | never say anything which hurts anybody's sentiments. | am
always very careful about my words, what | say. My anguish is that it should
not happen again, because we are going to have many more important
discussions and legislations. We should sit. After all, we have committed
ourselves to something. We are not forced, we volunteer ourselves to be in
whatever position we are. Nobody has forced us to sitt here in the House or,
for me, to sit in the Chair. With this good feeling and commitment
..(interruptions)...

it Trofla g ¢ HH, ST AR SUFRIT € STd! Sl IR @ Y e 4,
AT bR ST e § S o TG & 9 U8l dieidl dof 3MAY bl A S ol Bl
TIferar <1 ST ST 99 © 8e9 H|
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Iyt :B%E%\, In any case TP M ford € g8 1 MR aret € 8
37 AT IHATAT (37 U2 = HSH, el Sff DI ARE 9 S|

it IT5ta Yo : R el a1 BTl

JUAATART : 1 ARE 7 &1 AT B H I Sl DI AST Al SHBT o g2
BT 11 AR | 9l & PH¥I-HT I 378 dleld o IR Sl Ugel dleK] © 8l 9hdl & 4
31T 71 dield 81l So, let us not talk about the first and the last - somebody will

have to speak first and somebody will have to speak in the last. With these
words, | adjourn the House till 11.00 a.m. tomorrow.

The House then adjourned at fifty-one minutes past six of the clock till
eleven of the clock on Thursday, the 7" August 2003.
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